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.~cEr~tRAL A()\1INISTRAT IVE TR ISUNAL
ALLAHABAD BENCH : ALlAHABAO
OR IG INAl APPlICAT IOlIJ NO.297 Of 2003
iLL HABAO TH IS THE 2ND OAY Of ARR n., 2003

HONtSlE MAJ GEN. K.K. SRIVASTAVA,MEMBER-A
~ONtBlE MRS.MEERA CHHIBBER.MSMBER-J
Vidya Kant owedi
S/o Sr i Ram Awadh owadi,
Rasidant of Villaga and

.Past-Sashahara.
Tehsil-Meja,
Oiatrict-Allahabad

(By Advocata Shri A.K. Srivastava)
••••••••••• Applicant

Versus

1. Union Df India,
through it. Secretary,
~inistry or C mmunication,
Department or Postal Service.,
Naw Oelhi.

2. Chier P'stMaster Cenaral,
u,s, Circla,
lucknow.

3. Pest Master General
Allahabad R.gion,
Allahabaci.

4. Seni r Suparintenciant P•• t Offic.s,
Allahabad. •••••••••••• R •• pend.nts

(By Advocate Shri U.K. Pandey)

ORO E R

HUN'BlE MAl GEW K.K. SRIVASTAVA,MEMBERiA

The gai.vance of the applicant is that he is working
as Postman in Ha d Post Orfica<, Allahabad. Tha Low.r Grad.
Orficial Examination (LCD) was hild on 12.05.2002. Tha
allagation of tha ap~licant is that the C.ntre Suparintendant
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and the invigilators were supparting their candidates.
they were allowing them for copying and adopting
unfair-means. This was opposed by the applicant and other
candidates. This fact was brought to the notice of the higher
autho~ities by filing number of representations before them
including the representation/complaint to Chief P.M.G. U.P.

l.
by Employees Union on 03.06.02. ather Union~also filed a
similar complaint ber re ChieF P.M.G. and Post Master General,
Allahabad. ~~~e allegation of the
applicant is that the respondents instead of conducting
enquiries into the matter declared the result n 05.0~.2003.

2. Shri A.K. Srivastava, learned counsel for the applicant
submitted that when the camplaint regarding copying and alsG
using unfair-means by certain candidates in collusion with the
Supervi ••rs as well as the invigilators wa mad. bef r~ the
high~~~~~.~~.S incumb.nt·u~Dnthem ta~.nquir~int.
the matter. The learnea counsel fer the applicant submitted

1--

that in the interest f justice the result ef atl ast Allahabad
Regien sh uld be qUashed.

3. We heve heard the c unscl fer the partie. and peruse the
pleadings as well.

4. We d nat find any g d greund te .at asida the r sult
f the Allahabad R.gien ar withh 10 it. But we certainly feel•

that in case the irregularities wer. brought t. the notice r
~t.}~

the higher authorities, an enquiry ~d have been con ucted t
establish whether the LGO examinatien were c nducted in a
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fair manner or net. The interest of ju tice shall better
be sarved if' the resp nd nts t are ~iracttd ;t get the entire

",--. ~ ""- V'iepl de invastig ted at their ~nd within specified time
end t·ke apprepr iate action.

5. The O.A. is finally di posed of at the .dmission stage
itself with iraction to resp ndent n 2 and 3 to enquire into
the matter as reported by the applicant and alao by Union
by letter dated 06.03.2002 ~nnexure 2-A.B end CJ P.ge 15
to 20 of tha O.A.)as well as th l.tter dated 29.06.2000
filed before respondent no.3 i.e~ Postmaster Gonaral Allahabad
Region, Allahabad. The rosponden~s are further directed

.to examine the entire issue and pass appropriate orders,?tn case
as a result f enquiryj it is r un that the~ar-~~ 'j'

substance in the complaint made by the applican~J the
respGndents shall pass • reasoned and uitabl r er
.n the representati n f the applicant within three months
from the date of communication .r this order.

5. The O.A. stands diap sed .r at the admission etage
itself with n Illeras test ••
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